NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

Item 23

IA No. 676/202_3
CP(IB) No. 400/ChdIInPb/2018
(Admitted Matter)
Under Section 9 & 12A, IBC 2016

In the matter of:-

Delta Electronics India Pvt. Ltd. ...Petitioner/Operational Creditor
Vs.

Blue Life InfraPvt. Ltd. ... Respondent/Corporate Debtor

Present :

Mr. Nahush Jain, Advocate for the applicant/RP in 1A No. 676/2023.
IA No. 676/2023 & CP(IB) No. 400/Chd/Pb/2018

The present application has been filed under Section 12A of the Code

read with Regulation 30 A (1)(b) of the CIRP Regulation for withdrawal of the
main petition i.e. CP(IB) No. 400/Chd/Pb/2018 in pursuance to a resolution
passed with 100% voting share by the CoC in its second meeting held on
03.03.2023. The fee of the Resolution Professional is stated to be paid.
Keeping in view the facts and circumstances mentioned in the application, IA
No. 676/2023 is allowed and CP(IB) No. 400/Chd/Pb/2018 stands dismissed

as withdrawn.

Sd/- Sd/-
(Subrata Kumar Dash) (Harnam Singh Thakur)
Member (Technical) Member (Judicial)

March 16, 2023
VN



